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11.1.89 	Manju Komath for 
applicant. 
MI. Balakrishnan for 
respondents 
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Copy of the application has been given 

to the respondents today. 

The impugned order if not already 

implemented is stayed till 20.1.89. 
List for admission on 20.1.89. 

M.P.13789 fbdLspénew±th production 

of impugned order heard, allowed. 
M.P. 14/89 

Respondents to. 3 are directed 
to roduce the impugned order. 

20.1.89 Majnu Komath for - 
applicant 
Surnathi Dandapani for 
respondents 
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It is stated by the respondents that 

the impugned ordeç has already been 
ithplemented. Therefore, the question of 
granting any interim relief does not 

arise. 
Respondents further indicate that 

copy of the impugned order is filed. 

Heard, Admit. Respa-idents to file 
reply within five weeks with copy to the 
counsel for the applicant whO may file 

rejoinder if any within three weeks 
thereafter with copy to the counsel for 

respondnts. List before DR(J). for 
completion of pleadings on 17.3.89. 

20.1.89 



Date 1 	Office Notes Orders of Tribunal 

Twz 

C1M 
/24 CE.y'rLQ/ e9eii4 

ye- riiShâ 

None appears for the applicant. 
Respondents nitz 1, 2 & 3 erp repre-

sented through aunsel. Isue fresh 
notice to R. 4 in the correct address 

to be furnished by the applicant. 
Time till 2.8.89 granted to file 
reply by R.1, 2 & 3 as prayr. 

7.7.89. 

Twz 

None appears for the appiant. 
P.1-3 are represented through 
counsel. Correct address.o? P.4 has 
not been furnished so far. Tune 
till 31.8.89 granted to file reply 
and to furnish the correct address 
of R•4  as a laèt chance. 

2.8.89. 
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None appears for the applicant. 
P.1-3 are represented through counsel. 
Correct address of R.4 has not been 
furnished so far. Time till 29.9.89 
granted to file reply by P.1-3 and 
to furnish correct address of 9.4 as 
a last chance. 

31.8.89. 

Twz 

None appears for the applicant. 
P.1-3 are represented through 1counsel. 
The correct address of h•4  has'not 
been furnished L,i the appliant so far 
in spite of .3 adjournmsnts granted for 
the purpos. hence, posted before the 
court for orders on 10.11.09. 

29.9.89. 
10.11.89 Maj nu Koma th-  for app 1 i ant. 

Smt.Sumaj Candapanj.fct)r Rlys. 	SPM & AVH 	- - 	 -- 
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The learned Counsel for the respon 

dents st3tes at the Bar on the basis of 
the instructions that she has received that 
the applicant has since be en posted to 
Quilonas prayed for by him in the main 
application. The learned courEej. for the  
applicant states that he has not been 
Contacted by the applicant. In the circum 
stances we close this ap;lication as 
infructuous. 

(A.v. 	dasan) 	 (S.P.Mukerjj) 
Judicial member 	- Vice Chairman 


